THE INDIAN MEDICAL COUNCIL (AM NDMENT)
- j , , -ACT 1958 ‘

No_. 36-01«‘ 19587_,
) [6th Octobxar 1958]

An Act t@ amend the Ind1an Medical - Councﬂ Act, 1956

Be it enacted by Parliament in the Nmth Year of’ the Republlc-

' of India as follows:—

o is‘hért\ title; - 1. This Aet may be called the ‘Indian Medlcal ‘Council (Amend-

ment) Act, 1958.

-~

. ‘Substitution = .2, For. sect1on 34 of the Indian Medlcal Counc1l Act, 1956 the

oz gf)gef‘grses‘e’; following section shall be substituted and shall be deemed always
~ _txon 34. to have been substltuted namely —
- ﬁgf;;lo%f_ : “34 (1) The Ind1an Med1cal Counc1l Act, 1933 is* hereby
1933, ‘ repealed

2) Notwithsta'nding' anything contained in this Act until
the Council is constltuted in accordance with the provisions- of
th1s Act,—

(a) the Medical Counc1l of Ind1a as constituted im-
mediately before the commencement of this Act under the
Indian Medical Council Act, 1933, with the addition of seven
members nominated thereto by the Central Government from

- among persons enrolled on any of the State Medical Registers

who possess the medical qual1ﬁcat10ns included “in Part I of

IOZ‘Of 1956,

27 of 1933,

BT the Third Schedule to this Act (hereinafter referred to as the

said Medical Council) shall be deemed to be -the Council

conistituted uhder this Act and may exercise any of the

powers conferred or perform any of the duties imposed on
the Council; and any vacancy occurring in the said Medical

5

' Government may think fit; and

. (b) the Executive Committee and other Committees of
:. o the said Medical Council as constituted immediately before
- ' M the commencemént of this Act shall be deemed to be the
‘Executive Committee and other Committees - constituted
: under this Act.”. '
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Council may be filled up in such mannér as_the Central




